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SHRIMATI SAVITA SHARDA (Gujarat): Madam, | associate myself
with this issue.

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh):
Madam, | also associate myseif with this issue.

THE DEPUTY CHAIRMAN: All of us associate ourselves with this
issue.

Transfer of Chandigarh to Punjab

SHAI KARTAR SINGH DUGGAL {Nominated): Madam, my Special
Mention pertains to non-transfer of Chandigarh 10 Punjab. As provided in
clause 7 of the Rajiv-Longowal Accord, Chandigarh was to be transferred to
Punjab and the transfer was to occur on 26" January, 1986. It was
stipulated that when Chandigarh goes to Punjab, in lieu thereof some Hindi-
speaking areas in Punjab, which are contiguous to Haryana, with village as
a unit, would go to Haryana. Accordingly, a Commission was set up under
Justice K.K. Mathew which was to give its verdict by 31* December, 1985.
The Commission could not locate any such areas. Another Commission
was appointed under Justice E.S. Venkataramiah on 2™ April, 1986, to see if
any Hindi-speaking villages contiguous to Haryana could be located. Justice
Venkataramiah determined that 70,000 acres of land was due tc Haryana
against which he could earmark 45,000 acres comprising 30 Hindi-speaking
vilages contiguous to Haryana. As for the rest 25000 wacres, he
recommended that Punjabi-speaking areas should be transferred 1o
Haryana. It did not work. Another Commission under Justice D.A. Desai
was appointed on 20" June, 1986, to determine the specific areas within 24
hours. He failed to do so. Since Punjab would not part with 25,000 acres
of Punjabi-speaking area to Haryana, Chandigarh has remained
untransferred and the Rajiv-Longowal Accord unimplemented.

My plea is that if Haryana must have its pound of flesh, 25.000
acres of land could be donated by Uttar Pradesh, a massive neighbour in
the East, as a gesture of goodwill, and the dispute can be settled. |
wonder why the Cantre is not persuading Uttar Pradesh Government which
is an ally of the NDA.
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Sywamfy : st FfaT sl € &, we are going to have a full-
fledged discussion on Jammu and Kashmir situation. That is why your
Special Mention was not accepted. But as we have time today, | alfowed it.
it is a very serious matter and the.House is going to have a full-fledged
discussion.

Now, since there is no other business now, can we take up the
Private Members' Business now? Or, if the House so agrees, either we
meet at 2 o' clock and advance the time of the Private Members' Business
or | adjourn the Houss till 2.30 p.m. | leave it to the House..
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